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’ | CENTRAL ADMINISTRATIVE TRIBU ‘RINCIPALY BENCH
<on No 36887/1 991 15 ,
Neuw Delh].' this the"zg day of FCBYWM? *2001

HONTBLE MR,S.R.ADIGE,VICE CHAIRMAN(A)S
HON'BLE DR;A;VEDA\IALLI "' MEMEER (3)

Ha rnam Slngh”

s/o Late shri Inder Slngh, o N
R/o M= 31, sakety . oa
New Delhis 17 . MNedrpplican i

.(Eiy Advocate: Shri sté'ﬁuari“)

1. Union of India
through
Secretary to. the“v_A“H
Govts! of India¥
Mlnlstry of InFormation & Broadcasting,
Shastri Bhauwany
New Delhi=1

2. Director Generalll
.Advertismg and VlSUal Public:.ty,
G vt of India)y
Ministry of Information & Broadcastlng,
PTI B u1ld1ng, Sansad Margj'

" New Delhi=3}

3 Chief Controller of Accounts,
Ministry of- Inf‘orrnatmn & Breadcastlng,

TrOplcal Bu1ld1n 'y 'H' Bloc ky
Connaught Ca.rcus, A

 Neu Delhi-1 | 34, JRespondentsy]
(By Advocate. shri S N"iArif) |

. | | pROERT

Appl iE:aQt impugns responden ts~' order dated

7o (Annexurel-i:'-ﬂ and dated 6.1497 (Annexure-A=2)
and sesks treatment of the period from 16410785 to
31;§1U<-i§86during which he was under suspension as period
spent on duty with con sequenti:al benef‘its’g

2.,ij Applicant uas arrested by CB I on 4.,10485
on the allegation of accepting bribe from a Newspaper
edi tor as oor{sideration for showing favour for giving
advertisement for publication in ﬂ]étﬂQUSpapBr;i He

was suspended on 1610485,
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33 In OR Nos2310/89 filed warlier by applicant
which yas digosed of by order dated 2939395 it uas

held that applicant who was suspended on 16310385

was permitted to retire. u.e.*f‘:m' 1;31 1 ,”"8 6 upon attaining

the age of superannuation on 31§f1105i586 and thersby

reSpqndent-s',by implication had rewoked the sUSpensioh
and reinstated him on the post from which he had been
suspended ‘bef_‘gr_e_s_qqh,r‘etire_ment ifed on the last day

of his service viz.3131086,

4  Respondents wers directed to pass appropriate
orders_under fR 54 B to determine how the period of
suspension would be treatedgﬁ
5;5. , .__RBSpqqdants_pag,Sed the aforesaid impugned
orders which are the subject matter of the present OA%
_6"25Tj ' Respondents cpnt‘;end ‘that applicant uas
discharged by the Special Judge in the criminal cse
against him on the technical ground of delay in sanction
for prosecution and as it was not exoneration on the
merits of the cass, it canmot be held that applicant's
stJSpensiqﬁ was wholly unjustified with the meaning of

Fi'\‘ 54 8(3) for him to be' entitled to full pay and

allowances during the aforesaid period,

74 , FbAuever“;,fapplicant;s,counsel Shri Tiwari

has invi ted our'ialt{cention to the HonA'bl_e Sﬁprene Court;s
ruling dated 22511995 in State of punjab & Orsy Vsd SN
singla & Orsg scsL3 1996(1)page 92(copy teken on record)
Qiﬂerein under simiiar circumstances, the first
fes_pondent who was discharged by the criminal court for
want of proper sanctiom and was réinstai:ed in service
was held to be entitled to full pay and allowdnces

for the period during which he was kept under suspension.;z
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8 " In the light of the afor¥siid ruling in Singla's
case (supra), the OA succeeds and is ,al,louedi"ﬁ The impugned
orders are quashed and set asi,de_%ji: ﬁpplicant shall be

en titléd“to full pay andl allouances for the suspension
period from 16410585 to 37510786 with consequential
benefits® These directions should be implemented i thin

3 months from the date of receipt of‘ a chy of this order.
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